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IN THE CENTRAL ADMINIGTRATIVE TRIRBUNAL, JAIFUE RENCH,

[
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0.,A,N0.996,1992

KANHIYA . LAL : Applicent
vs.
JNIORN QF INDIA AND ORS. : Responlants

Present:
Mr.J.E,Faushik, Counsel for the aoplicsnt,

Mr,Madnish Bheardari, Coinsel for the reaspordents

CORAM :

Hon' hle Mr,Gocel Ffishne,Judici’al Mapber

Hen'hle Mr,0.P.Sharga, 2Aninistrative Member

HCOMW' BLE MR ,GOPAL FEISHMNS, JODICTAL MEMBER 3

Apolicant Karhiya Lal in thi
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under section 19 ~Ff the Adpninistrative Trihurals

19385 héz prayed thét the impugred iwmruiry report

&t anne A/1 holding the applicant guilty by con-

ducting exgarte ingilry be cuished 4s being illegal

ard the competent &aubhority wly e directed to
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sppoint dn ad-hoc disciplinsry &urthority for

conducting the inouiry 88 per rules,

We have headird the ledrned counsel for the

partieszand perised the recods,
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The disciplindry groceedin)s héve since
Foar fipdlised ard & pendlty hids hean imposedélhis
Joer mot survive for sopsideration,
sdmitied by the ledrrned coinsSel
.. The 0.,A, is, thercfore,dizwisseld
T SO8TS,
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( Gogal Fiishpa )
Aj -y  Mariheyr Judl , idember




